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West Bengal Act XXX of 1974l 

THE WEST BENGAL (COMPULSORY CENSORSHIP 
OF FILM PUBLICITY MATERIALS) ACT, 1974. 

AMEN III!II . . . . West Ben. Act IX of 1958. 

[ I  7rh May, 1974.1 

,411 ACI ra provide for co~~ipslsoy\l certwrsh@ 01 prrblicily rj~arcrinls 

reluri~rg to Jlttrs. 

WHEREAS it is cxpedicnr lo provide for compulsory censorship of 

publicity marerials relaling lo films; 

It is hereby cnacled in [he Twenty-fifth Year of the Republic of India, 

by the Legislarure of West Bengal, as Follows:- 

1. ( I )  This Act may be called thc Wcs! Bengal (Compulsory Shon I~ I I~ ,  

Censorship of Film Publiciry Materials) Ac[, 1974. crrlenr and 
comrncncc- 

(2) IL extends to thc wholc of Wesl Bengal. 
mcni. 

(3) IL shall come into =force in such arcas and on such dates as the 

State Government may, by noti ticadon, appoint and difrcrcnt datcs may 

be appointed for different arcas. 

2. In this Act, unless [here is anything repugnanL in the subject or Definitions. 

con[extT 

(a) "Board" means thc Wcsr Bcngal Board of Ccnsorship 

constiruted under seclion 3; 

(b) "distributor" means a person who distributes film For the 
purpose of exhibirion in cincma houscs on commi~sion; 

Wcsr Bcn. (c) "exhibitor" means a person who holds a licence undcr [he 
ACI xxxrx W c s ~  Bcnga1 Cinemas (Regulation) Acl, 1954; 
01 1954. 

(d) "notificalion" means a norification published in  the Oflcial 
Gazerre; 

(e) "prescribed" means prescribed by rules made under [his 
Act; 

(0 "producer" means a person who produces and is [he owner 

of a film intended for public display; 

[For Stalemen[ or Objech and Rezqons, see thc Culcrrrfo Gaiefre, Erlmordino~.  

Pm IV, or thc IOlh April. 1974, page 840(a): roc pmceedings or rhc \Vest Bcngal 
Lcpislalivc Asscntbly, ~ u c  the pmccdings 01 the ntcc~ing or ha1 Asscmbly hcId on thc 
22nd April, 1974. 

T h c  Acl camc inlo lorcc. with cfrccl from [hc Is[ Novcmbcr. 1975. vide nolificalinn 
No. 30760-1PR, datcd llic 29111 Scplcrnbcr, 1975. published in thc Calrrrtla G o ~ r r e ,  
r 1: n ..-. I 
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The Wesr Bengal (Cvtrrprrlsory Cerr sorslrip vJ Filrn Prrblici~ 

Materials) A a ,  1974. 

[West Ben. Act 

(g) "publiciry malerial" mennsany material for giving publicity 

of a film \t\~ich is produccd in India or any corlnty nutsick 

India and include* 

( i )  hoarding, showcard, inserr. press design and 

enlurgemcnr. 

(ii) poster, 

(hi) still photo, 

(iv) cinenn slide, 

(v) cincma still for publication in newspapers and 

periodicals, and 

(vi) such orhcr maiciiill as rniy bc prescribed. 

Board or 3. (1) For the purposc of granling Certificate of Censorship in 
Ccnsonhip. 

respect of public~ly material, [he Slate Government may, by norification, 
conslj~ute 3 Board 10 bc callcd rhe Wesl Rengal Board of Censorship 

which shall consist of a Chairman and not morc ~han fivc othcr members 

appoin~ed by the Stale Govemmenr. 

(2) The Censor Officer oppointed undcr sub-sccrioli ( 1 )  ol 
seclion 4 shall be [he Member-Secretary lo the Board. 

(3) Tbe Chnir~nnn and the members of the Board sllall hold office 

[fir such \ern1 as may be prescribed. 

(4) The Chairman of the Bowd shall rcccivc such rcmuneraiion as 

may be derermined by the Slate Government and the members OF the 

Board, other thun the Censor Officer, shall reccive such allowances or 
fees Tor allending meelings of the Board i ts  may be prescribed. 

(5 )  The meetings of the Board shalI be held a1 such place and time 

and in  such manncr as may be prescribed. 

Ccnsor 4. (1 )  Forcarrying our the purposes of Illis Act the S ~ l e  Govcmmenl 
OIClccr and 
o,kr s15fc. shaIl appoint one Cemor Officer and may also appoint such number of 

Assislant Censor Officers, Inspectors and Sub-Inspectors as thc S [ate 
Gavem~aent may think li~ lo assisL the Censor Officer. 

(2) Thc Censor Officer, Assistanr Censor Officers, Inspectors and 
Sub-Inspectors shall be appointed by thc Starc Government in lhe 

Infomation and Public Relations Department. 

(3) The Censor Officer, Assistant Censor Officers, Inspecrors and 

Sub-Inspecrors shall receive such salarics and allowances as may be 
de~zmlincrl bv ~ h r  S r n f ~  Cnvt-mr-nr 
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Tllc l e s r  Betrgnl (Cot~~palsory Cet~sorsl~ip of Fibtr P~tblicify 

Maieriuls) Acr, 197d. 

XXX of 1974.1 

(4) The Censor Officer, and lhc Assislant Censor Orficers, Inspectors 

arid Sub-Inspeclots when so authorised by the Board, may inspect ilny 

cinema house and may call lor any document relaling LO any publicity 

matcrial from w y dislributor, producer or exhibi~or for inspeclion. 

( 5 )  The Censor Officer. Assistant Censor Officers, Inspeclors and 

Sub-Inspcc[ors shall pcrfornl such other functions as may be prescribed. 

5. (1) IT any disuibulor, producer or exhibitor wants lo display in Applicarion 

the lobby of a cinema house or outside the cincrnn house or  in  any public rnificnrc or 
place any publicity malerial, he shall make an applicalion to the Board ucnsorsl~ip. 

in such form as rnzly be prescribed, for u Ccnifica[e of Censorship and 

shall submil such mmerial along with thc application in such manner as 
may be prescribed. 

(2) The dislribuior, the producer or [he exhibitor, as thc case may 

bc, shall, whilc making the application under sub-scclion (1). pay such 

fee as m a y  bc prescribed. 

'(3) Every disuibutor. producer or exliibitor shall, before he makes 
any application Lo Lhe Board under sub-section- ( I  ), get himself enrolled 

as distriburor, producer or cxhibitar. as rhe casc may be. in  such manncr 

as may be prescrikd. 

6. (1) The Ccnsor Officer shall examjne [he publicity malerial cnnl or 
Ccnificarc 

submirted under secrion 5 and placc [he publicily material Iogerller with or 
his recommendations, if any. before the Board for its considera~ion. C c n s o ~ h i ~ .  

(2) If a f~e r  examining the publicity material and ~herecornmcnda[ions 

O F  thc Censor Officer rhe Board considers that the publicity malerial is 

free from obscenity and is suitablc for public display it shall grant a 

Ccrtificate of Censorship in such form and in such manner as may be 

prescribed which shall be signed by thc Censor Officer or in his absence 

by such Assism1 Ccnsor Officer as may be en~powered i n  this beiialf 

by the Board and thc publjcily material shall then bc rerunled lo [he 

pcrsou who submitled i t ,  

(3) No distriburar, producer or exhibi~or shall display any publicity 

malerial in respect of which a Certificate of Censorship has nor been 

granted under this Acl. 

'(4) No dislri bulor, producer or cxhibiror shall display any publicity 

material without exhibiting thereon such mark of censorship in such 

manner as may be prescribed. 

'Sub-sccrion (3) w ~ r  inscncd by 5. 2 or rhc WIZ%.F~ Bcilgal (Compul.iary Ccnsoship or 
Film Publicily Marcrids) (Amcndmcnl) Act. 198s (Wcrl Bcn. Acl 1X of 1988). 

-P L . .!̂ .. ,,, ..,- ̂ :.. . . . . I  ^., I . . ,  7 i1.i.J 
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The Wesl Betrgul (Lbrrrpr~hory Censorsllip of Film Pttbliciry 

Motcrinls) Acr, 1974. 

{West Ben, Acl 

(Serrions 6 A .  7 arrd 8.) 

Rcnloval oI 
. . 5blicity 

'6A. ( 1 )  I f  any person displays any publicity material which has not 

meeria!sin been ceaified by the Board and signcd by [he Censor Officer undcr 
ccrlaili seclion 4, the Censor Officer or any officer nuthorised by him in this 
c.=s. 

bchalf shall serve a notice on such person requiring him to remove h e  

publici~y marcrial within ~ h c  period specified in the notice, 

(2) If d ~ e  publicity material is nal rcmovsd within [he period specified 

in [he notice,  he Censor Olficer or the officer authorised undcr sub- 
scclion (1)  shall remove the publicip material and may, if necessary, 
ask thc police for assislance in removing the publicity malerial. 

~ p ~ a i .  7. (1) Any person aggrieved by any decision of lhe Board may, 

wirhin lhirly days from [he dale aF receipl of stlch decision, prercr nn 

appeal to such authority as the Starc Governmen1 may prescribe and such 
auihorhy may, after such inquiry as i~ considers necessvy and ancr 
giving rhe appellant an opportuni~y for represcn~ing Ilis views in [hc' 
matter. make such order in rclntion lherero as it lh inh fit. 

(2) The decision ofthe authority referred to in sub-seciion ( 1 )  shall 

be final. 

Pcndly. 8. {I )  1f any person displays any pnblicily material which has not 
been ceriified by the Board md signed by the Censor Officer under 

sedon 6, he shall be punishable with imprisonment l[which may extend 

to Lhree years or with f i n e  which may extend lo five thousand rupees] 

or with bolh and in ~ h c  cast: of a continuing offence with a Furlher fine 

which may exxtend to -'[one lhousand rupees] for each day rluring which 

Ule offence continues. 

(2) If any person is convic~ed oF an olfence punishable under dtis 

section thc convicriqg Courl may furlher direcl [hat the publicity maerial 

Irl respect OF which [he offence has ken  committed be forfeited to [he 

Stale Government. 

4(3) If any disrribu~or. producer nr exhibitor fails ro maintain any 

prescribed regislerof film publicity materials in ihe manner prescribed, 

he shall be punishable with imprisonmenr which may extend ro six 

monlhs or wilh fine which may extend lo one Ihousand rupees or wilb 

bolh. 

'Secrion 6A wxs innrtcd by z. 4 or IR Wcst Bcngal (Compulsory Ccnrorship a[ Film 
Publichy Materials) (Arnendmcnl) Act, 1988 (Wesl Ben. Act I X  or 1988). 

m.c twurrls within Utc square brsckcC? wcrc subs\itutcd far the words "which may 
carcnd to six months or rvirh finc which may cxtend ID one thousad r u p s "  by s. S[I)(o) 
ibid. 

-% wurA virhio dic . qum bnekcrs wcrc rubsriiutcd for Ihe words "onc hundred 
rupecx" by s, 5(I)(b), ibid. 

IP..L T - .  . ' 
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Tlie Wesr Betlgal (Coap~rlsory Censorship of Filrti Prrbliciry 

Materials) Acr, 1974. 

XXX of 1974.1 

(Sccriu~~s 8 A ,  9-13.) 

'(4) I F  any person fails to comply with the nouce served on him 

under sub-seciion ( I )  of section 6A. he shall be punishable with 

imprisonment which may exlend ro six months or wjrh line which may 

exlend to one ~housand rupees or with both. 

%A. (1) Wherc any publiciry maerial which has noL bcen cenified P?wcror 

by the Board and signed by !he Censor Officer under scclion 6 is w'ZUrc. 

displayed, any police officer may enter any place in which he has reason 

to believe ha[  the publicicy material is kept, scwch it and seize [he 

publicity material. 

(2) All searches under this Act shall be carried oul in accordance 

. 2 1974. wilh the provisions of h e  Code of Criminal Procedure, 1973, relating 
to searches. 

9. No act or proceeding of he Board shall be deemed to bc invalid Validation. I 

by reason only of a vacancy in, or any dercct in, rhe consti~ulion of the I 

Board. 

10. The mcmbers OF thc Board shall, when acting or purporting lo MembErs of 

act in pursuance of the provisions of l his ACI. be deerncd to be public E$c lo 

45 or 1860, servants within h e  meaning of seclion 21 of h e  Indian Penal Code, servanrs. 

11. No suir or other legal proceeding shall lie against the me~nbers Bar to lcgal 

of  he Board and the person appointed under !his Act in respect of pmcccdinc- 

anylhing which is in g o d  failh done or inrended to be done under this 

Act. 

12. OFfences under this Act shall be considered lo be cognizable Oflcncec 

offences as defined in the Code of Criminal Procedure, 1973. undcr lhis 
ACI 
considcmd 
cogniwbk. 

13. (1) The Statc Government may, by no~ificarion, make rules ror Po\w to 

carrying out the purposes of  his Act. 
makc rulcs. 

(2) In parlicular and withaut prejudice lo the generality of the 
foregoing power such rules may provide for all or any of [he following 

malters, namely:- 

(id) the lerrn of office of the Chairman and the members of !he 

Board; 

(b) ~ h c  allowances ar fees of [he members OF the Board; 

(c) Ihe placeand lime at which and the manner in which rneelings 
of the Bord shall be held; 

'Scc imr-nore 4 at pagc 72, n ~ r ~ e .  
:Scclian 8A was inscried by 5.6 of thc Wcsl Bcngal (Conipulsory Censorship of Film 

- - -  . 
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[West Ben. Act XXX of 1374.1 

Id) Ihe orher funcrions OF the Censor Officer, Assislanr Ccnsor 
Officers, Inspectors and Sub-lnspcctors; 

(e) rhe form of aplica~ion for a Ccrtificare of Censorshjp; 

(f) the manner of submitting publicily mu~eriuls; 

(g) the fee to be paid Tor Cenilicate of Censorship; 

(h) the form and thc manner in which the Ccrrificate of 

Censorship s11aIl be grmtcd: 

(i) rhc authorily to whotn appeal shall be preferred under sub- 

section (1) of section 7; and 

Cj) any olhcr malterwhich may be or is rcquircd 10 be prescribed. 
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